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AT HYDERABAD

0A.301/93 o date of decision :. ¢

Between - | ‘ !

Dr. K. Jalaiah - ¢ Applicant
and
1. The Govt., af India, rep. by

- The Secretary

Ministry of Railways
New Delhi

2, The Chairman
Railway Board

Rail Bhavan , :
New Delhi ‘ ‘ ‘ !

3. The General Menager : :
South Central Railuay : i
Secundarabad o . i

4, The Chief Personnel Dfficer
South Central Railway
Secunderabad

5. Dr. M,L, Imtiaz

Divisional Medical Qfficer ,
Sub~-Divisiondl Railway Hospital
Purna '

Respondents

-

Counsel for theﬂgpplicant
: Rdvocate

Covnsel for the Respondents
Counsel Por

CORAM

HON, MR, JUSTICE V. NEELADRI RAD,‘UICE—CHAIRMAM

' gydgement.

G. Bikshapathi

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABADEBENGH

NeRo Devaraj; Standing

Railuays

(As per Hon. WMr. Justice V. Neeladri Rao, Uice-:haﬂrman)'_

Xf*// _The applicant is working.as Medical Superintendent at

Purna, Respondent -3, the General Manager, Sauth Central Railway,




~or any Health Unit or Pofy Clinic

&Y

2 | (EEED

traﬁsfarred the‘applicant from Purna to Oonakonda by proceed-
ings dated 24-8-1992, The said order was challenged by the
applicant in 0A.779/92 and the same was disposed of on 9-5-852

by observing that Respondent EQ.Z, the Chéirman,.Railuay Board,

may consider the representation of_the épplibént in the matter.
By'nrdef dated 15-3-1993, Respondent-2 decided that the
transfei of the applicant from Purna to Donakonda was agrdered
in the Administrative interest. | |
2i4 This DA Qas filed praying for declaration that the pro-
ceedings dated 15-3-1993 of RBSpondeﬁt-Z transferring the
appliﬁant from Sub#Diuisional Hospital, Purna,| to Health unit,
Donakaonda, %ﬁ;ﬁ?i:gal. arbitrary and maléfids.
3. Tﬁe argument which uas advanced Por the applicant is as
'under‘:-. |

' This ordBr of trensfer was issued by way of victimisation e

when the applicant écmplained‘against‘Respondent-s, who is work-

ing upder the applicant in the Sub-Divisional Hoqpital at Purna
“ : G . ‘ l LGl " 6\“‘“’"\ =
in regard to his vafious activities and it is furth9f=made

a;earLthat the transfer is to a place where th%reis only one._ ..~
Doctor bhile there are five Doctors under the gpplicant in the

Sub-Diivisional Huspital‘at Purﬁa. -As Respondent-5 is having

03 fu

connection with ﬁigherups and is uieldingAinfluence because gf
L .

G ‘ .

his connections,—ower higherups, he was not transferred for his
mis-~deeds and, the applicant is transferred. It is further

stated .£&r the_appliéant that he is not particular of working

‘at Purna and,is prepared to go to any Sub-Divisional ar Divisional
Hospital/uhere his services can be fully utilised.

4. ‘Shri N.R., Devaraj, learned counsel for the Railways, stated
that he was instructed to submit as under :

The Doctars who are working at Railway Hospital at Thuomi,

Samalkot, Bhimavaram, and Nandyal are also of the cadre of




1. The Secretary, Govt.of Indéa, ' -
Ministry of Railways, New Delhi., '

2. The Chairman, Railway Board, RailBhavan, New Delhl.

3. The General MQnager,‘ .V.Rallway, Secunﬁerabad.
4. The Chief personnel Officer, S.C.Rly, Secundérabad.

‘ . 5. Dr.M.L.Imtiaz, Divisional Medical Officer,
‘ Sub-Euv151onal Railway HOspital,Purna.
f 6. One copy to Mr.G.Bikshapathi, Advocate, CAT., Hyd.

I 7. One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd
8. One copy to Library, CAT.Hyd.

9. One spare copy.

pvm




Medical Superintendent (MS) -and there is anly

|

one Docteor in

each of these hospitals. When Respondent-5 herein had not

. reported for duty even when his lesave uas refused, the authority

| .
intends to take disciplinary action agaimst him in regard to the

‘same and that fact itself negatives the contantion Por the

appiicant that he is having contacts with highérups and that he
is wielding inflqencek&uathigherups and henceﬂthey‘are afraid
of taking action againstﬂhim. '" ‘
5. After going through various material pgers that are Piled

alonguwith the DA, I fPeel that it cannaot be stated that Respon-
dent-2 was not justified in deciding that the transfer of the
applicant from Purna to Donakonda was in Admlnlstratlue interest.

6. The learned counsel for the applicant subm%tted thagdihe

relief as claimed in this appl;caﬁ@hxs not granted, he may be

permitted to make a representation to the conce%ned authority -~

for consideration of his transfer to any Sub- Divisional or :
or anysHealth Unit or Poly Clinic where there will be more than Z,ﬂ
Divisional Hcspltal;as and uhen vacancies arlse. 1 fPeel that /

/

in these cxrcumstances this Tribunal fondly hopes that the
|

General Nanager, South Central Railway, will give due ccns;deh\\
|

ation far request on such representatian keeping in vieu the

Administrative interest, _ ' |

7. 1t is stated that nglone is yet posted as Mpdiéal Superin-
tendent of the Sub-Divisional Hospital at Purna %n the place of
the applicant, So, in the'ﬁ&rcumstances, it is just and proper
to order that the appllcant should be alloued to‘uork t#=-in the
Sub-Divisional Hospital at Purna till he is ralzéued by &
Meidical Superintendent who may be posted in hisrplace.
8. The DA is o dered accordingly. No costs.. ‘

e oo

(V. Neeladri Rag)

Vice~Chairman

Dated : April 8, 393
Dictated in the Open Court
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IN THE CENTRAL .ADMINISTRATIVE TRIBUWAL
'HYDERABAD BENCH AT HYLERABAD.

e ————s

THE HON'BLE MK.JUSTICE V «NEELADRI R2AQ. -
VICE CHAIRMAN

A

. THE HON'BLE MR.K{BALASUBRAMANIAN :
MEMBER (ALMN) ~

AN

THE HON'BLE MR.T.CHANDRASEKHAR
" REDDY 3 MEMBER(JUIL)

paTEDs & - ¢ -1993

"ORDER,/ JUDGMENT

R.P./ C.P/M.A.No,

C.A.No, Z¢ (\,"13

T.A.No, {(vW.p.No . )

Admittdd and Interim dixections'gi‘,/_c@i‘}mE

issued. : Ao
Allowed, : 5‘}4\1’1‘2’ (,6?7 ‘ W‘t’?—

EHSposed of with dlrectlons

"Dismissed as withdrawn, .

Dismfissed

isseqd for default,
Ordered/Re jected.

No order as to costs.
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